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Affidavit o be Furnished by the candidate alongwith Neowination Faper
Before the Retvening Officer
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dAname of the Houses

I-HA&LiCnmlituencqum af vie it

Aped 2.0 yesrs, resideniot . MCrchar ﬁ-ﬂﬂ ﬁ?%ﬁﬂtlun full postal address), ¢ cainibdede di dee alarie
Election, do hereby solemnly affirm and stale on oath as under:-

{ slrike out whichever is mi applicable)
{1 1 am a candidate set ug by WIS -/ S —{name of the political party 1 ¢ am contesting 4. o
independent candidate.
(%) Details of PAN and status of filing of lncome tax return
"Si.Mo. | Names o Permarent The financial year for | Total income
Acoount Mumber | which the last shown In Income
(PAM) Income-tax return has | Tax Retum {in
o S been filed Rupees) ]
.," Sell ATHPP bgo2c| 2000 ~¢) LA PUT=03 |
L |Spouse- Renu fyasael | ATieP 30330
3. Dependent 1 -
4 Duependent 2
{ . Dependent 3 .........

(3) The following case{s) is/ are pending against me In which cognizance has been taken by the court:-

8l

Offence

Description
| Mo - ]
i{a) The details of cases where the court has token i
cognizance, Sections of the Act and description |
of the offence for which cognizance taken : - AiL—
(b) | Name of the court, Case No. and Date of order G .
taking cognizance = M= '
{e) | Details of Appeal (s} / Application(s) for revision o R g
| (if any) filed sgainst the above order(s) - AL

4. Cases in which | have been convicted by a court of lnw(other those rererrnd o in Furm lﬁ'_l

a)

i
|

L
fh} |

J_Dﬂlﬂfﬂ af arderis) .

The details of cases, Sections of the
Act and description of the offence for
which convicted :

| Name of the Courtis). Case No.and
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war That 1 give hevern beb the detsils of e sssets (movable and ioamovable et ) of dysel,

nw spouse and all doependents:

vable assers

{Mries i,

1. Assets in joint name indicating the extent of joint ownership will also have to be given

2. In case of d
Name of B

iyInvestment, the details including Serial Number, Amount, Date of Deposii, the Schee
f Institulion and Branch are 1o he given

§. Walue of Bonds/Share/Debertures as per the current market value in Stoek Exchange in respeet of i

tompanics and as per books in case of non- listed companies should be given
4. Dependent’, here meuns 4 person, substantially dependent on the income of the candidate,
5. Detaily including amaunt is 1o be given separately in respect of each investment)

| & |_Dm:riptinh ‘m Self Spouse Dependent-1 | Dependent-2 ' Dependent-3 |

| N . = |

| " : :

r,'l Itm.hmlha.nd -"?:.Ff-‘ﬂf' Eé#ﬂf-‘f- \ & . !

| (i) | Details of Deposits in Bank  )[¢m; —RLy tolek ¥ prtis | |

| | accounts (FDRs, Term Deposits | kA7/#a | i

i and all other types of Deposits LD - FESATYILY |

; ineluding saving accounts), 5,439/ -

1 Deposits with Financial ) 581 | Bty | Billa ey M- '
Institutions, Moo Banking PATNA AW [059 9p¢ e |
Financial Companies and Ri-3§ 702/ - | i
Cooperative societies and the 1@} S8 KAz AR, ' i

o amount in each such deposit At -/ 0F £HENST15- :ﬁg-? ?'ff*

(31i) | Details of investment in Bonds, i
Debentures/shares and units in -3 ,

| companies™utual Funds and Art S ‘

| others and the amount.

(iv) | Details of investment in NSS, ﬂﬂngn; i ot [
Postal Savings, Insurance Policies [ Co-did 500 :
and investment in any Financial , | |
Instrument in Post office or ﬁ%ig‘fﬁf’ﬁgﬂ} ! |

|Gy ie 520410 |

(%1 | Personal loans/advance given to ; - !

! anmy person or entity including Advente F“ e |

! | firm, Company, Trust etc. and Moo Leiiede i

| other receivables from debtors Somdy’ Mblrs, Frins !
i and the amount, H0aLe0 = AP N | |\ R SRSt PR
" (v) | Motor Vehickes/Aircrafis/ Uhoiery BREIE- nill— !

| Yachts/Ships (details of Make, Yy 200€ f.|s 7 ﬁ?’?- E |

' Registration Mo. ete, Year of LITAMA INDIG o PR IANT18 8 . .

|| rurchaseandamounty | YewaeoF £ dpsaé 35/ - ! N [

[ ivirs] Jewelry, bullion and valualic Sogm Gotd | 25D Jm G ! I

| ! thing (give details of weight and gy X Chodn | <o o |

L vithue} - g o m;:.:muf- Jeatity - 8,740 00/ ~ | i
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ks orher ssets such -3 value
£ Ziiinsdinterest
T Carvss Total value
3 Iretai e
te:
2
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1. Properties in jo_inl_ ownership indicating the «xtent of joint ownership vill also have to be indical g
Lach land or building or apartment should be mentioned separately in this formal.)

W

w

X

¥ L9

Di.‘-l:rﬁxiun

Sell

Spouse Sy

Dependent-1

Dependent-2 | Dependent-3 |

Locations)
_Survey number(s)

DAcAanN
mMeuz A

Area (Tolal measurement in
acres)

Krasanp-155t
Aot am - e33

(EA028, 3052, 30

Whether inherited property
{ Yes or MO

N

— ) =

Fod¢, aoT3
JAcie. 372

|
b
| |
|

Date of purchase in case of self
acquired property

1ehisy 3of3]

H,

“Cost of Land (in case of
purchasejal the time of
hase i

Any [nvestment on the fand by
| way of development,
! construction ete.

l13e0f Jokoq

N L=

Approximate Current market
value

%-f-ﬂ?f:h:fﬂ

(i

Location(s)
Survey number(s)

N1 L—

| Area {Total measufement in
5q. )

e l—

Whether inherited property
{Yes or NO)

[ Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of
_purchase

Any Investment on the land by
way of development,
| construction ete.

Approximate Current

market
Nalue '

fiii

3 i

E (including apartments)
| ~Location(s)

| -Survey number(s)

JFIJ"ILa--

[Buill up Area (Total
| mensurement in sq, f.)

LA TE



'3 i het iaheried propeny : N
[i eror NG = _..__I...—— —_—
1 E.J ' ul’purch&wlrumuf el | 1 ] I
| o vired progerts I S S S S -
TCwwof, property (10 cise - of
|I|,1- chase) ut the fime &f ‘l Il ;
T‘_, vhase e : | P —
.r"n. i Tnvestment on the I | .
| priperty by way of |. |
}lqw.lupmmt, eonstruction eic. | - J
A pproximate Current market | L A
valug o _ A S
;n :_]_Egidu.ﬂ.a} Bui ildings (including mﬁf H.t‘ Miciads - Migohou e i i
apuriments,) 1 trchas ko e oy |
-Location(s) mﬁ 71 IF"(W o4 4 '.\;? -
- & i ¢ OF,%.C 0 —
Ec:[ﬁ'i:;ﬂh:s{ﬂuﬂem in b S :“:]g&-lr
| 5q 1t} 2:25 Aur il =g
Built up Area (Total Meriige -ALTRE
| measurement in sq, fL.) hGhnte - 23) -
Whether inherited property ﬂ;‘;&f" e MG |
{¥es or NOY 35
E;;L:e_ofdpurcha: in case of self ﬁﬁiﬂj 15’/';;’/ 1950 |
R T S L s S —
Cost of propenty (in case of . on 13{'!#’ .(?H'SF'P ;f’
purchase) at the time of 159 E'Tf |
 purchase i A -
Any Investment on the land by \
way of development, Lopooo ]l' . M- |
| construction ete. !
Approximate Current market 28 50,00 nf, 9.00000 Ilf
. visl e : - -
(v} | Others (such as interest in oo Py
|| property) —
| (vi) | Total of Current t . rt'j ¥ ¥
i Value of (i) to (v} above 6395 "?'(’" /579 1 ; y

(6) 1| give herein below the details of liabilities/ dues to public finan
{Note: Please give separate details of name of Bank , institu tion,

clal institutions and government i-
entity or individual and amount for each item)

5 Tﬁmriptign Sell Spouse(s) Dependent-1 | Dependent-2 Dependent-3
| Mo ~ *
_{1- T :;;::[; g.:-' duﬂ tl.'l Bia an'qunﬂn! PU G,G M v
| | r%‘a i
| ‘Mame of Bank or Fi E"f&r 9 t ¥ 4 ¥
E Amount outstanding fajap J{M
| Maruwre of loan # ':zn- fn;h“ 1 o - —e
- | Louwn or gues (o any RL q;ﬂggg{,
| individuals/ Entity other than Vihan Sifs
| mentioned in (i} ubove, hfﬁﬁ”&” R Yk _n 1
| Mate{s) '_j;_ﬂﬂ‘ﬂﬂnf'_ J |
Amount dutstanding 25w 6 f?i'lﬂ" 2 |
| Matdre of ialn S £ 3roooof— !
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| Ay oiher linbility

[ Grand towl of tiabilities | RI79BF

(i) | Govelament Dues: i

with government

b

[hees te departments dealing | o
|
T

'i accoamodation

Tlues to departments dealing
with supply of water

| Dues to departments dealing
| with supply of electricity

Diees Iu':i_epmmtn!s dealing
with supply of
| telephones/mobiles

Duies to departments dealing
with government transport
(including aircrafts and

_lelicopters)

[ncome Tax Dues

Wealth Tax Dues

Service Tax Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Crand total of all Govt. dues

I—‘-'i'

(7) Details of profession or occupation:
a Seif....M: LA,
b, Spm.lse b-l h""""ﬁ

(8) My educational qualification is as under; [5¢

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)

(Mame of the Sﬁ%uﬂ:ﬁi UPiﬁfﬂw the yu: in Ehinét H:m?ﬁ?_

was completed.)
na in kK ey 1970

2 Des-lellege, Kabdbo, - [upv Dariebay G344

19). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (3) ABOVE:
| 1.| Mame of the candidate Sh./Set.Kunt,
' TAR KI1sHOR PRASAD

L. | Full postal address . Maipeloaiban, , Kabhis

3. | Mumber and Name of the constituency and
| st : R e M
| 3. | Mame of the Political party which set up the ' B p

candidate (otherwise write * Indepandent') : = g el

| 4| (a) Mumber of cascs in which conviction order
| passed (other than those referred 1o in Form 26) NT E et




!_ _l. i Tll...-nl.l.i. number ol IT'LIFE chamy where the ‘ N B
| oo {s] have lako: cogrizane
‘_i..-l--‘ij,h.' .-;f - . e .ll ";",,:‘.,, fm:l-.]_.‘l-h.'l,.\l - - r"‘ ek i i e i
L] . ‘(_!ﬂ‘-"«"m': Vax Return filed |
" TGiCandidse  SECET ATHPPUZ026" (Yen, £rY 20/ 11 | 145843500
Tt ATIPPOOEA \.. . L
 Tie)Dependems | . L !
[ 6 ~ Details of Assets and Linbilities in rupees |
| Descripiion | Self [ Spouse | Dependeni-l| Dependent-1t | Dependent i1l |
[A ] Maveahble | I
| .| Asset (Total value) LH'””?J” Fi?ﬁ“‘i’i o, N L, [ . __i’ .|
b Tmovihle
{ Agset

i = o ——

(i} | Purchase Price and { b
Development Cost of ool | 1oapn)

Immowvable Properly g II( Ib?r?{"/ !

‘| {Total Value) | : ~i

(i) | Approximate  Current |
Market Price of Lfréﬂzﬂuq'. gﬂuﬂf |

I Assei (Total Valoe) e P

7 Liabilities

(i) Government

dues (Total)

i (i1} Loans from Bank, .

Financial Institutions and /%77 ¢ M‘r b4

_ | others (Total) 1 1 =)

. | Highest ed I ] £ - .
8. | Highes Etjelfm_u e j‘f:fﬁ;'}y%,j.,, sahhay ip AL year /97

{Give details of School / University education with full form of the certificate/ diplome/ degree |
course] (Mame of the School /College/ University and the year in which the course was completed.) |

1

VERIFICATION

1. the deponent, above named, do hereby verify and declare that the contents of this affidavit are true .lpd correel 1o th
best of my  knowledge and belicf, no part of it is faise and nothing material has bean concealed there from. I further
ibeclers that :

(4] 1here is no case of conviction or pending case against me other than those mentioned in items 3 and 4 ahove.
b1 miy spouse, or my-dependents do not have any asset or Rability, other than those mentioned in items 5 and &
abwise,

Ver I-.cd,ntPﬂ-'l"M ..this the, |M£?Lq ........... dayof..... . iy o ) s 20
A K ABe |
DEPONENT
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